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FDRM Nc.4 
(Sed Rule 42) 

IN THE CE-,,"-IATRAL ADMINISTRATIVE 	TRIB LNAL 
GUJAHATI DENCHtGUWAHATI. 

LRDERS  SHEET 

APPLICATION NX. 	2)q ~  / 	I 

Applican t 

:Responda tt S) 

A dv. Alt a f r the Applicant 

Advocate f d1i r the iespondant ': 

Notes Of t~ Registry 	 Ua te 	Cirder of the Tribunal 

1,10001 	 issue notice to shaom cause as tooXi why 
in lorw 	

~ the application shall not be admitted, Returnable 
hilt 	 jby 3 weeks, wed vide 

r F 
k4 	 List an 1?/10/01 for admission. 

ow  

mb 

7.10.011 	Learned counsel for the applicant 

is out of station. 

List on 21.11.01 for admission. 
&Ucf/ el2lem  

1~ 44A, 
e m ~beer 

P9 
1,A10  

121.11.2001 	Heard Mr A. Ahmed, learned counsel 

for the applicant. He has submitted that he has 

[been instructed not to press the application. THe 

application is accordingly dismissed as not pressed. 
/AZ 

Vice-Ch air m an 

nkm 
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IN THE CENTRAL. ADMINISTRATIVE. ~ RIBUNAL, 

6UWAHATI BENCH 5  GUWAHATI. 

(AN, APPLICATION UNDER SECTION 19-OF THE CENTRAL 

ADMINISTRATIVE TRIBUNAL ACT 9  1985) 

ORIGINAL APPLICATION NO.3 ~7 OF 2001. 

Sri Girish Chandra Borah -Applicant. 

-Versus- 

Union of India & Others 

Respondents. 
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IE THE CENTRAL. ADMINISTRATIVE TRIBUNAL, 

GAUHATI BENCH AT GAUHATI. 

A N APPLICATION UNDER  SECTION ' 19 OF THE 

CE NTRAL ADMINISTRATIVE TRIBUNAL ACT, 1965.) 

OR' ~ IGINAL APPLICATION NO.' 	 OF 2001. 

B E T W E E N 

Sri.Girish Chandra Borah, 

Head 	Clerk, 	Office 	of 	the 

Executive. Engineer, Buwahati 

Central Division g  Central Public 

Wo.rks Dep .artment, Guwahati-21.' 

-Applicant. 

-AND-, 

1.1 	The Union Of India, 

represented by the Secretary 

to the bovernmen-t of India, 

Ministry of Urban Affairs,, 

New Delhi. 

23 	The Director General of Works. 

Central Public Works Depart-

ment v  Nirman Bhawan, 

New Delhi. 

33 	The Supe'rin tending Engineer,, 

(Co-ordination) Circle,,, 

Central-Public Works 

Department ~ Eas.tern Region, 
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Nizam, Palaae, 

Calcutta-700020. 

41 	The Superintending Engineer, 

:1 	 Assam Central Circle-1, 

Central Public Works Divisio n, 

Guwahati-21. 

51 	The Executive Engineer, 

Buwahati 	Central 	Division, 

Central Public Works 

Department, Guwahati-21. 

k  

61 	The Executive'Engineer,(EL) 

Buwahati Electrical Division 

No. I $  Central Public Works 

Department, GLAwahati-21. 

aRespondents. 

DETAILS OF . THE APPLICATION: 

PARTICULARS 	OF 	THE. 	ORDER 	AGAINST 

WHICH THE APPL'ICATION IS MADE: 

This instant application is directed 

against illegal and arbitrary transfer of the-

applicant vide Order No. 9(55)/SEc/ ,EZ/Cal/gg/ 

713 dated 28-09-2001 at Annexure-j and also 

prayer for direction by the Hon'ble Tribunal to K4r4.J;; 
--lb imp lemen t the earlier transfer order of the 

applicant 	vide 	Office 	order No. 
21 ( 7 )/HC/SEc/EZ/Cal/00/579 dated 19-06 --2000 At 
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Annexure-F 	which 	was 	modified 	by 	the 

Corrigendum 	No. 	21(7)HC/SEc/EZ/Cal/2000/664 

dated 11-0.7-2000 (At Annexure-G). 

JURISDICTION OF THE TRIBUNAL 

The 	applicant 	declares 	t 1hat 	the, 

sub *ect matter of the instant- application is 

within the jurisdiction of the Hon'ble 

Tribunal. 

'LIMITATION 

N 

	 The applicant -further declares that 

the subject matter of the instant application 

is ' within 	the 	limitation 	prescribed 	under 

Section 21 of the Administrative Tribunal A c: t 

1985. 

The applicant further declares that 

the application is within the limitation period 

prescribed under Section 21 of the 

Administrative Tribunal Act, 1985. 

FACTS OF 'THE CASE 

Facts of the ca-se in brief are given 

.be I ow: 

4. 11 
	

That your humble applicant is citizen 

of India and as such, he is entitled to all the 

rights and privileges guaranteed under the 

Constitution of India. He is now aged about 57 

years. 
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4.21 	That Your applicant begs to state that 

his eldest daughter is completely physicall . y 

handicapped. She is Studying in ShishU c8arAthi 

under Spastics Society of Assam, Birubari , 

Guwahati-16. She needs all round help and 

medical check up and constant attention. 

Anne.xure-A, B & C are the photo copies 

of Medical' ,  certificate, 	school 	fees 

Book 	and 	Identity 	Card 	of 	the 

applicant's daughter. 

4.33 	That your applicant begs to state that 

he was appointed as Lower Division Clerk in the 

Central Public Works Department in the year 

1965. He was promoted to Upper Division Clerk 

in the year 1979. He was promoted to the post 

of Head Clerk vide Office Order NO. 

9(55)92/SEc/Cal/2477 	dated 	31-03-1992 	and 

posted 	at 	Assam 	Aviation 	Works 	Division', 

Central 	Pu b I i c 	Works 	Division, 	Borihar 

Guwahati. 

Annexure-D is the photocopy of Office 

Order No. 9(55)92/SEc/Cal/2477 dated 

31-03-1992. 

4.41 	That Your applicant begs to state that 

due to'his daughter's physical condition he was 

transferred to Guwahati Central Division, 

Central Public Works Department, GUwahati from 

Borihar vide Office Order No. 21(7)HC/92/SEc 

EZ/Cal/862 dated 28-04-1994. 
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Annex.ure-E is the photocopy of' of f ice 

order No.. 21(7)HC/92/SEc EZ/Cal/862 

dated 28-04-1994. 

4.53 	That your applicant begs to state that 

he was again transferred from Guwahati Central 

Division to Buwahati Central Electrical 

Division-1, Guwahati vide Office order No. 

21(7)/HC/SEc/EZ/Cal/00 579 dated 19-06-2000. In 

the above mentioned transfer order his name was 

wrongly quoted as ­ 6 C Boro''. The Respondent 

No. 3 vide his CorrigendUm No. 21(7) /HC/SEc 

./EZ/Cal/2000/664 dated 11-07-2000 corrected the 

name of the applicant in the transfer order, as 

B C Borah in stead of Sri 6 C Boro. 

Annexure-F 	is 	the 	photocopy 	of .  

transfer order Office order No. 

21(7)/HC/ SEc/EZ/Cal/00 579 dated 19- 

06-2000. 

Annexure-S 	is 	the 	photocopy 	of 

Corrigendum 	No.21(7)/HC/SEc/EZ/ 	Cal/ 

2000/664 dated 11-07-2000. 

4.63 	That your applicant begs to state that 

the 	Executive 	Engineer, 	Guwahati 	Central 

D i v i s i a n , Central Public Works Department, 

Guwahati-21 did not release the applicant vide 

Office order dated 11-07-2000. In fhe mean 

time, the Respondent No. 3 issued the Office 

Order No. 21(7)/HC/SEc/EZ/Cal/01/233 dated 26- 

03-2001 instructed your applicant to move first 

to his place of posting, i.e., at Guwahati 

- Central Electrical Division-1, GLAwahati-21 but 
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the 	Executive 	Erigineer, 	GUwahati 	Cen t ra 1 

Division 	Central 	Public 	Works 	Department. 

Buwahaii-21 	vide 	his 	letter 	No. 	9(1)/(3CD 

/2001/805 dated the Guwahati 15-05-2001 	to 	.1 

Respondent No. 3 with a 
I 
 request to place 'a 

substitute in place of .  the applicant as his 

substitute has already been promoted to the 

pos ~t of Of f ice Superintendent under GL(Wahati 

Central Electrical Circle, Guwahati. In thi's 

letter . it has.  also been stated that Y DU r 

applicant is pressing hard to relieve him from 

the office to Guwahati Electrical Division 

No.l. 

Annexure-H is the photocopy of Office 

Order No. 21 (7)/HC/SEc/EZ/Cal/01'/233 

dated 26-03-'2001. 

AnneX'Ure-I is ' the photocopy of letter 

No 	9 ( I ) /BCD 	/2001/805 	dated 	the 

Guwahati 15-05-2001. 

4 1 
4.71 	That your applicant begs to state that 

most surprisingly the Respondent No. -- modified 

the earlier transfer order dated 19-06-2000 of 

the applicant vide No. 9 ( 5 5)/SEc/EZ/Cal/99/71.3 

dated 28-09-2001 and Your applicant has been 

transferred to G ~twahati Electrical Division *II 

at Borihar $  Guwahati Air Part. 

AnneXUre-J is the photocopy a+ Office 

order No. 9 (5 5 )/SEc/EZ/Cal/99/713 

dated 28-09-2001 - . 
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4.81 	That your app-licant begs t ,o state that 

the Respondent No. 	3 has arbitrarily and 

whimsically transferred the applicant without 

going through the facts and circumstances of 

the case of the applicant. In the earlier 

occasion the Respondent No. 75, considering the 

pathetic condition of the daUghter of the 

ap plicant has transferred the applicant from 

Borihar to Guwahati. Now the same Respondent 

No. 3. again transferred the applicant from 

(3uwahati to Borjhar knowing f ul ly wel I a bou t 

the condition of the daughter,of the applicant. 

As such, finding no other alternative the 

applicant 	approached 	before 	this 	Hon'ble 

Tribunal for seeking justice. 

4.91 	That the applicant begs to state that 

the Respondent without tak ing steps to release 

the applicant f r*om the Guwahati Central 

Division to Guwahati Electrical Division-I vide 

transfer order dated 1 9-06-2000 had "issued 

another transfer order to the applicant vide 

order dated 28-09-2001. As Such, the action of 

the Respondent is arbitrary and in violation of 

natural - justice and also in violation of 

fundamental rights of the applicant. 

4.103 	 That the applicant' submit-, that 

the Respondents have issued transfer Order of 

the applicant against the Govt. Circular and 

transfer policy. Your applicant has got reason 

to' bel-ief that the Respondents are resorting 

the C010Urable exercise of power to accommodate 

the person of their interest. 



	

4.113 	That your applicant Submits that the 

pracedure -adopted by the authority in the case 

of applicant is improper, mala fide, i I l,eg a I 

and without jurisdiction. 

	

4.121 	In Nii e w of 	the facts and circum- 

stances it is a fit case for passing interim 

order protecting the interest of the applicant 

and his family members. 

	

4.131 	That this application is filed bona 

fide and for the interest of justice. 

	

5. 	GROUNDS 	FOR 	RELIEF 	WITH 	LEGAL 

PROVISION: 

	

5.11 	For that 5  due to the above* reasons 

narrated in detail the passing of the transf,er 

order of . the applicant in prima facie is 

i 1 legal mala fide, arbitrary and without 

jurisdiction. 

	

5.21 	For 	that, 	there 	is 	violation 	of 

provision of existing Central Public Work - s 

Department Manual, VOlUme-I regarding transfer 

of the individual. 

I 

	

5.31 	For that, the Responden't No. 3 has not 

shown any reason or causes for issuing another 

transfer order without implementing the earlier 

transfer order dated 19-06-2000 and hence the 

impugned transfer order issued by the 

Respondent No. 3 is liable to be 'set aside and 

quashed. 
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5.41 	For 	that 	the 	action 	of 	the 

respondents is highly illegal, arbitrary and 

also 	violative 	of 	guidelines 	of 	transfer 

pol Icy - . 

5.51 	For 	that q 	the 	action 	of 	the 

Respondents is arbitrary, mala fide and 

discriminatory with an ill m otive and as such, 

the later transfer order is liable to be set 

aside and quashed. 

5.61 	For 	t h a t 	the 	respondents 	before 

transferring the applicant ought to have 

considered the transfer policy of the Central 

Public Works Department and as such, the 

impugned transfer order is bad in 
I 
 the eye of 

law and is liable to be set aside and quashed. 

5.73 	For the, in any view 'of the matter the 

action of the respondents are not sustainable 

and hence the same is liable to be set aside 

and quashed. 

The applicants craves leave of this 

Hon'ble Tribunal to advance further grounds at 

the time of hearing of this instant 

application. 

6. 	 DETAILS OF REMEDIES EXHAUSTED 

That there is no other alternative and 

effiC,aCiOUS remedy available to the applicant 

except invoking the jurisdiction of this 

Hon'ble Tribunal 	under Section 	19 of 	the 

Administrative Tribunal Act, 1 01,85.' 

04 
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MATTERS NOT PREVIOUSLY FILED OR 

PENDING I-N ANY, OTHER COURT: 

That the applicant further declares 

that he has riot filed any application, writ 

petition or su i t in respect o4 the subject 

matter of the instant application before any 

other Court, authority, nor any Such 

application, writ petition or suit is pending 

before any of them. 

B. 	. - 	RELIEF SOUGHT FOR:. 

Under 	the 	facts 	and 	circumstances 

stated above the applicants most respectfully 

prayed that your - Lordship may be p1leased to' 

admit this petitio.n and- may be pleased to 

direct the respondents to give the following 

reliefs: 

That the impugned transfer order vidv 

No. 9(55)SEc/EZ/Cal/99/713 dated 2e-09-2001 

issued by the Respondent No. 3 transferring the 

applicant as from Buwahati to Barihar may be 

. - set aside, and also to implement the e . arliet,4 

transfer orders vide Office order No. 

21(7)/FIC/SEc/EZ/Cal/00 /579 d.ated 19"06-2000 At 

Annexure-F which was modified by the 

Corrigendum 	No. 	21 '(7)HC/SEc/EZ/Cal/2000/664 

dated 11-07-2000 (At Annexure-G). 

8.21 	To pass any other relie-F'/reliefs t a 

which the applicant may be entitled and as Such 

may be deem f it and proper by the Hon'ble 

Tri bUna I 



8.33 	Cost o .f the application. 

91 	INTERIM ORDER PRAYED FOR 

Pending disposal of the application 

the applicant most respectfully prays that your 

Lordship may be pleased to pass interim order 

by way of suspending the order vide No. 

9(55)SEc/EZ/Cal/99/713 dated 28-09-2001 issued 

by the Respondent,  No. 3 transferring the 

applicant as f rom Gu'wahati 	to Barihar at 

Annexure-J issued by the Respondent No. 3. 

101 	Application Is Filed Through 

Advocate. 

121 	Particulars of 'I.P.O.: 

I.P.O. NO. 

Date Of Issue 

Issued from 7--4. 

Payable at Q 

131 - . 	LIST OF ENCLOSURES: 

As stated above. 

—Verification. 
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VERIFICATION 

I 	Sri Girish Chandra B o-r'a h 	Head 

ClerP., Office of the Executive Engineer, 

Gt..iwahati Central Division, Central Public Works 

Department, Guwahati-21 the applicant of the 

instant case do hereby solemnly'veri+y that t he 

statements made in paragraphs e-o )  4.g 
4 	.9 

are true to my - P.nowledge, those 

made in paragraphs 
	

ct - 	 s 

4 1-7 	 are 	being 	matters 	of 

records are true to information derived 

therefrom which I believe to be true and those 

made in' paragraph 5 are true to my legal advice 

an'd rest are my humble submissions before this 

Hon'ble Tribunal I have not suppressed any 

material +acts. 

And I sign this verification today on 

this the 14~ day of October $  2001 at Guwahati. 

Declarant 



APPENDIX 1/ 36 	 Concession Form for Orthopaedically 
handicappod / peraplegic persons / patients. 

( Rule 101, serial No. 25 ) 
N 

CONCESSION CERTIFICATE 

Form for f he purpose of grant of rail concsslon to Orthop`aedlcally 
handicapped / paraplegic persons / patients to be used by the 
Government doctor, 

5is is to cert~~ that 	Smt. 	IS I I I 
/W/ 	

W 	I I . .......... 1001.6 .......................................................... i ....................... 

WhOSO Particulars are turnIsned below is a bonafide * orthopaedically 
'handicapped ParOPIGgle " person / patient and cannot travel without the asslsstance of an escort. 

I 

Particulars of the Orthopaedlcolly handicapped / paraplegic * Person / P ' otlent: 

0) Address 	
. . ..... 	 0 71 fi 	'i )\A 

b) Father's Name Husb6nd's Name: 
....... 

................. I ............... 
c Age . : .......... 	 Alk., ...... (d) Sex ....... I 	........ (0) Pers'o, nal Identification 

mark 	 ck e ,~ n_ 	. 	. .................................... 

f) Signature or loft hand thumb Improulon bf Person / Patient: 
9) Nature of handicap , jOrnecrOry  /  Parr~amont: 
h) COU303  Of 1053 In functional capacity . ........ 

I  
........ 
	 ........ 

Date ..... 

Signature 

Clear sea] of Govt. Hospital 

C)Kfe - Sfflke 'out where not 	 C 	
Y 

applicable,,,,-,,,, 	
114,0" 4 . 04 	 ................ 

	

jp#V of 0,0k*J*.2"14A 	
(Full name of Doctor) 

NOTE Certificato should be 13sued only to tho3o orthPooedically 
handicapped / Paraplogic POmorm / Patients who cannot travel 
without tho aaslstancO Of all escort, 

2, In tho caso of tomporary hondicoPpod / Paraplegic person, the certificate will be valid for .  throe YOM Or 1003 as cortlflod by tho Doctor from the date of Issue. However, In the case of persons having Permanent disability, the certificate will remain 'valid for whole life of the person. A true copy or a photostat copy of this certficate shall be accepted for the purpose of grant of - concession. However, the original certificate will be produced for Inspection at the time of purchase of ,  conce3sional tickets and when demanded during journey. 

3. No alteration In tho form Is permitted, 



Government of Assam 
GUWOhatl Medical College 

Guwahatl 
Certified thaXI we 

have 
. 
this day 

.... 	
................ examined the candidate whose particulars are given below : 

Name: .......... ..R4 
Age~ : ..................... ., 	_S." ............. Sax: 

............... E ...... 
Name of Father / Husband / Guardian : 

............... ..................... 

Address : ............. ....... 	

19 
............................................................................................... ..................... 

A- I e- Nature of disability . .................. 

........... 	
.......................... 

	
...................... 

Percentage of disability : 

	

............. 	

........ 

"Use of Appliance: ....... I 	I -- . - 
I 	I 	

-I ..... — ................. 	
...................... .............. I ........ : ......... 

Othors . ................................................... 
....................................... 

01" certified that Pd / she js ls4w an orthopaodically Physically handicapped person and eligible 
for all the benefits of being a case of P. H. including privileges of getting special em 

ploymerit 

(Certified that In asses~ment of disability the following were consultid) 

Manual for Orthopoodlo Surgoono In OVOluating PormAnom 
phy*Al ImpaIrmant Pub' llshed 

by ALIMCO, Kanpur, 

2) Manual for Doctors to evaluate Permanent physical Impairment based on Expert Group on 

Disability Evaluation and National Seminar on disability evaluation and Dissemination 
D. G.'H, S. W. H. 0. 	1. M. S. Now Delhi, 

Signature 

Seal 

Ogjett' 
too %40 

t44.  4k,00$ 	COO Otw% 
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SHISHU 
SAROTHI 

Spastics Society of Assam 
chi n"iiotma mswof, nood, wititwi, ovwwswt ~ 7o, o,6 

a44.(~A2200, Poo 1(0351) 647395 
E-MWI I quost 0 gwi, vsnl. not.In 

flealthallon No, 3440 of 11AY4$ 
Aff,1111led to Spa&lw, ~ Socirly of Wtoin India 

FEE BOOK 

Name .. ......... 
................. ..................... ..... ........ 	 ... . . . ..... ................ . ... 

Service 	OSD 	CSE ........................ 
........ ................................... .... 	 . ...... 

G ro 

Feeo MUSt be paid before '10th of each month,) 

I 

P-1  

t 
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Y:T,  
Tr~ 'I kq eiZ 

4P 	PHOLTnCirl PH 
Identity Card No. 

MAX; ,  01(JI 1 ;TM Name: 	L 

2. 4IM/Age: ~~P% 
[We  

I  

a 

r Name and 10 s 
Address 

Occupation: 

--TP ~a f*11 G' uardlan's Name 
To 

with Address : I  

A t t c t (x,  i b y,4  1~1;1 "(o)51 In u .,  
I fle 	 (3. '!#RM 1 ~iRl /official Addiess: 
Guwallafte 

91 
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i"aMR ~MNT OF *INDIA 
C'RDT1TRL,r , PU.'3!,1r, WMA`z DT]VARTMENT 

to.9(55) ~2/SE(C)/C;a3,,/2477 	 Dated:-31 *3*92o 

1G,  I'll 011 6)blk 

Undermc,~,tioned. I.DC,3 	here'by promoted as Head 
C19rk on P1111r)" 

,, ,1 1 r~ o f 	n Ir -) f 
of C'(1 1,  tual assun, ing 

charges of laighQr posts un -ICA11 fvrt'-)cr orders. On promotion 
th(-, y sel I l 	 -%-o 1-rti(%11 ')r 	nf :7 ('Pwo 

Senior L~Y—pa~~jc- 	 Korit basis 

2 7~ Mat t c~! e e e 	 P 	'T.-lew PrC"sqd, 
3 	Di l l?' Roy 	 r4 

KcD 1~ a i 11. 	5 C 44 'S , D ej,  
'J'U9 BCX - O,. 'CT) SL)t. A%P,P ~1 ,li -:Jar ~ ban,, 
,3 	D T,  E.-  Ir- 

Ccn.,,(- ,-, i.iYit -, r, above Tromotion the follovIng 
J, .nv, 	 -v~e hereby order ~~d with 

immediatc cffect -Lo thte intcire ,3 1u-  O'F. R-1- lic -)ervice, 

I q 71 T Pamarks 

S/Shri B.ham.,i- Lar C PIVO Existing DCD/CP~,,Tf) 
:>i1iFur''Ll ., Dinh,-lta Vacancy, 

2,, S.R.Bhattacherjee BCED/CPI.,TD~ PCD/rTIM, 
BB3SR a j f -, u n g 

3. M.K.Roy .  DCD/CPWD MCT-)/Malda 
D h a n b a C-,  11, 	7' 

Ava P -Ini 
CCTI,  IT ""P,T; MCID/CIPI'M 
o3lout"a, u 

CO 	C , 1 / ̂ F11;r, M 
CalQutta islempur, 

7) PC-!kru-L Dutte XCIII/Cl-tT, ICDTI /,'C* PVIE) 
t ,, 0 1 r, u t t ~z I,- .IImpur ~ 

S.K,.:3 ,'1ni.k c mc -CV/ c,  p vir MODII/C ~VID Vicm 
""a 1 ,c u't t o,  In, phEO. S.P.Mukherjoe 

 Jadu Prasad PCED'C70 PCED/CPVTD ExAting 
pAtna p " t " I Vo cincy 

 G.C.Borah AQC/CPWD AAMD 	ICPIM. Vice,,Shri 
G"a u h a t i. M, L. S in)-ia 

 AB,D,,ir rCCTT/0 
, 
:* , tO. M7T~ /CPI,,T) Existing 

C; J .,(-~ rh,rimpur Vnbancy 
K. -R..Boro pj,, n~ Vice Shri 

SK.Mukherjee. 
-'L, /CV1.111, 	'lice P.CGh 

@ r ta I ~ a 

2 



The promot;* UDCs vvill have to intimate their 
., I r j r i I  ri-- - r I  (-(Jrz ~ f I I... i I -)V Prnionti r)n withl' n 10 d ,--IVr. for 
Calcutt,,~ ~ aid 1~ ) days foi:- outstations of the issue of 
this orrl ,-r,, Thc,  conor,row.A controlling officors nre 
horeby cuqueoted tp obtL-ill written EICCOP -ti-Inco/refusal 
of promotion form the promoted persons and to communicate 
the same tz) this office within the date specified above. 
jjo condj.fl. -~nal Rcceptc-Ince of promotion will be entertained. 

In case no intimation about a c ceptance/refusal 
of above promotion/posting is received from the promoted 
pr ~raon wJthJn thr nr(-otfind dote their promotion sre 
1 	1" lift wm( 	I I'-(I 	wi-1,11 , 1111, VIIH-11w" i.r.1 (q, f.wi ., Tho 

(;wAru1.LJ -rig officor"s ox, c ultio requested thxt ~i nny 
vigilance/disciplinary case is pending br contemplated 

-,iott i s  the effect of promotion should yin-t rny pr , ). 	o r, 
zio ~; r-) 	/(;x& 	rj I I La, o rid t J-., I. ,  

cat.:id tc' V -ii.3 of f ice f orthwith. 
Y  " I 
	" I . I ~ I I 	v4- I -if .,. it. iirornol. i rin moy j)1 ctitic bo ~-z 

rclievcd 	 wi-thJut qLijtijjg J-'or ,jub0tJ -LLi"k1a a* 
ner instr-.(-.+1- .-)iis oC higher authorities, 

t 

~perinu' , onr,,  ng 'Sn-inucr 
,00rdim - tir)n Circ3c,  FZ ~ i  

Copy to 
The Director General of Works ., CPItID, Nirman hawan v  
~ i ow Dalhi, 

The Chief Engineer (EZ), CPI ~P), Calcutta, 

3, Thc Chief Engin cer (TrP) c PIAID .1.3 j 1 J. F, ur i , 

4. The Chief Engin3er (INTF-2), C70, '--.hillont-.r,. 

I - 	10 -L 	 of CPI,,,n-. tri ragi-on IR I. 

The Secr-.tary,, rVID, S -,- a!f Association (EZ) Calcutta, 

The Regional Secretary, mn Noa-Gazetted Office Staff 

EA to SuperintendinL En inear r  
Coordination Circle (EZ5 0  
C'21,0, Calcutta--2r,~ 

V 



GOVERNMNT ,  OF INDIA 
CENTRAL PUBLIC.:WOW -DEPARTMENT 

~Tv 
xo* 21 (7) 1iC/92-/SB(C)EZ/Ca1,/g6`)_ 	Dated' Calcutta 

0 F F I C E O'R'- 

n rasp 	'the lollowing Head Cierk ~" T.~~nB;Eer/postin 'i 
,.,),.6roW6rdered with Immediate effeot'jn*the 1 interest!a9 pj~4.0 

F 	 Remarks To 
17— 

hi-i" G 0 la 0 6 ,  ~~r,,  i 
G auha--  ivl ,  

ill be &i 
~on superannuation 
on. 3P`-4 - 9,4., ,M 

;Z~_-4 45rwi $.O K 	 mm-! I/CM,  
ca_lcutta ~,, 17 	 Paul"A/ 

L x e eW, 
Zubstitut'6.5 of,* 8 	 rall 	 iaiik,H/G will be CoBO 	-`X/C_"WS.K *B 
poste  a  operate 

- - - - - - - - - - - - - - - - - - - - - - - - - - 

n'g -Supirihtendii Eng nder, 
Coordination Qircle(tZ), 
C.P.I ldsz"; caloutte-20 

cqpy ~ t 

9. 
Ishr 

 

	

114t The Suptdgt?  Agin6ex! ,` 	 vC)PWO "SILPJ~ 

The' Ex-~~pnjjnoer`,`AAsv AvUtIoA Wqrks Division XPWD ~Gauhati-,  17 

ra  44f Tho xPlOiBamunimajdaniGauh 

'EnS1neer.pCa34CeAt 
The Re , (

,I T, it 	
Si,6ziai S a' C' r,6 ~'k 	UWl on-Gozetted 611100' Stef:f 

Ass cfb:~ 	PaI611tv-41"'. 
n(ZZ) cilkil.w. 41 	 e cyieta , 	-G M" 

ENDINO  EN 	R  O_O_R  RZ 

SanyaTJ_Z49~ 

Ex 
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JUINDIA 

INY 
Dalod; 

AFIOZI ra ff  all 

tilt.) fallowing i-load Clerk a i o~ li~rebi y 6 , fdaled 

in th".1 int""vest, O'f pubNc' Sowvi ~e 

.4p 

qVice PL lum if, My' 

Vici. Sd N. 

s i e.:., ml I n ~j Enghwor, Co -Oi 

SAM. Maclor Gonaul ER, Iwo 

All, 

n 9i I wolf ov-t.)GC(z- C,G wmillofi 
;((xk.:fivf.,  Eng 

rho Flacdve Enfjinc ,,-,r,GC 
WIN! 	throttoll Airiji ,  Conivoiling Offlor, 	 L", 

an ock). tic) I I ' C' 'alo utt".A. 
(;j-,VlD 1%!(-.)n--C,vzcAtod Office Staff 

V~'  

wj 
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ILB~YFLALLUCI 	US~~ A 	T 

'Dated: 407.2000 No.:,21(7)HC/SE(O/EZ/Cal/2000/(-'Gq 

CORRIGEMPUR 
i 4,k ~p. -o 	 pii 

Naine-agaiiisi.S] 4.N'O., ~.2 * bf."ti-ahsf6'r'liI @O~ rv,lssue p'i e"Ahl ~ ,bfFi6i6i 	1:, l  0 " k , 4 — 	
" "S zp',bejo 	dso-S 	: Borah".1,  woh No. 670 dMad 19,6;2000 rna~ 'pi lb id' 

Instead of Shrl "G.Ci Boro"_ 
Oth6r terms & condit!011S of , the:I,'ab6ve% bri der shall remain - "; - 'j q  

unc6anged. 0 t 

~'V 
lit 

7:1" 21 

-7 D'Hofe) 
uper, i n E ngi ne'ei r'-To.Or 

C 

C6 

-CPWD, Cal6utta "ddll 	-6tor General,,  ER,, Dirc 
"Z CPWD, Col, Z 'Chi 

1 3. ','~ijp6rinti6ndIng EvigIncer, /~CC-I, CPWD, Gownhati 
41-  SUpi6dritiending Enq1neer(Elect,)GCEC,CPWD, Guw,66U ~` 
&.*'. Executive Etiginderd, GCED-1, CPWb Gmahall 
0. EN(id6tivo En.ljlnoor, GCD,CPWO' GOW01100 

17 011ichis concerned through Conlrollih Officers, 	 I 	'T 
6. Sdc ~etniry, CPWD SOf Assoclatlon, Calcutta 

1~$~ "4. 
_CPWD No 	 vq,z  9.~ R66io*nal 	cretary, 	n-'G6zetted.Officd S 	Association, C cutta ..,q 	 VIL, taff. 	 al' 	i 	' *_ ' 	 ,, 	~ I 

10' lq'd, (Gu~~d)Fllo, 

-n-'ggMee r,,.  o 

	

.1  . 	1 I~R IV. P 
Ai 

Viv  I 
I ICP 

rx~ 
do-Oidil'inlioll 	CPWD, F(Iste"N 	167, N17,mr?'Al 

I . 	. 1, 	;P~ "; ""'I'* 
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'11T 01,- 
ART-111U.,  'Ill  ORKS L'Pp-- 

Dated 	2-2001 

L  jC'j  

R ~O RD~r, 

i.cation 	
lease Ile "lade in the 

o rd e 
~~ issued viZe 

~~'t;Luoo o f the tranStc 00/519 dated .19. 6.20 0() - 

No,21M/ 

rjora wi 
11 MOVO 

serial 
ljo.' ~ 2),shri G-CII 

Sbri 1.1.1-31-iatta 
a CC 

Uttlur 

L 	

nd Cond it jon Will . 
remain unchanged ~

,, 

rfj i n e U;A/  i~rin ~gy- 

	

W1. 	tion Circle Mt) I 
Z'~~Co-ordlna utta'. 

1CpVJD.,CalC 

(N-V 	 &*- 4  
41L 

copy to: 	 'A 
D  Ca jCUtta# 3 

AD (Ell) 	 dj G 	 9 
pvfu C a cut C 

ACC— '.L 
3 	 Gauhati- LC Y  J!, 	cc 4. 	 GCED-j'CPWOO(;aU11ati 	 .4 
5' The ELI (I ~J) 

-4D .(;Ouhati- 	 fjicer. 
controlling 0 C;Cl)  , C pi 	

r uIrough 
O~ ficial 

'~;Uc ja tion* 
erned All 

C()nc 

ne ,  -1,  r jcr~ ~4~ 
.4,! 

t 
 Oupo'):~W- '- n 	Ig 
o U 	ination Circle(XR) 

J-o,, I Li t 

0 
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. Ij 
0, 

J)"lled . 0 1 iNni I't i the 	20() 1 N.j, ,)(.  I VOCT'00011~,o 

'ro 

=(Clourd) '  W.) inteliding Eugim 	 %: $up,  
C"o-Ordinmioll cird'dE.,R), 

8 ub 	Rer"ll -ding transfler and poslin, of 86 Uc. Borah; Hca.iJ Cl ~ rk, 

J) ef 	Yotiv N4_),21(7)/1 	HZ/Ca 1/0 1/233 duled 2,6 -3-2001 

Sir )  
mojific.d traiisR,-r 6rde) - Asmicd vidv. I 	y014 '1cd.cr . '1ll1dc'r"  refel-CoC6, 

A by 111is office Only of) 11 5-2001. 

fil 111k 	 ill to 11willioll 	lqri N o  131 1' ~ (h 	1110 
has almady bom i-cliewd 1rom 	 "visi6h NO'j zitid 	 o' 

El romolic.n. as Office Superinwrident 16 GIM16,41i CentraV ectric, al ­Cifi c.1y' 
C.P.W.D. ; Ouwahati -14 I 

As mvh Svi 6-C., 1-wrmi, flcgid Clcrk otan bu relieved,'frolli Gum,.111,1.1ti CeliirtW 
(1111V "Ificr u switolit" illb"ditutc i"i I'moned ill his pla 

CV 
It is '  11mcrotc, I'CLIticsici.) ibat it mibstituto nuty Nindly bb posivdin Pla~c of 

,.ird for.rdicyc a8 -per. above - Sri' GIC". Borah, Read Clurk as Sri Borah is prossbig 11 

uii ~ 'Pth I jyt 

akffi 
'E cu 	i E cu 	uleer" 

'c ti Of1walla 
Guwahati 781 2 

__'opy ~b 

'Noi; 
1*61 Itivoui offill'u) 'llion and lwue.q.4,11 m- 

"'I'Y" 	v-1 

E 
101, 

X; 4)  1 .1A 

K(v 

I 
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VIENTRAMIR 	 4IMI 01- 10t WOMS FJMIPAF ff- MENT 

Datod$ 28 (-~)~O 0 
*rhfj 11` ndtjr illioritionocl UDC jj  4ro  110 ' 

I  I 	 reby pjaninted to t1le 
0-000 

,  0
1= frOm Me dato of OSSItming 'c ilarges  of  
- 	 hIgher pQft, 

Dato of onto. no 

	

11, 	ate 	of r, (i  

	

Will 	gory 	no 
. ............... ......... 

MERITQUO - rA 

	

1. 	ondal, 
12, Samir Chmdhur 	

2W,114~ . 	 p.K. R Tm—"Uz-:- -.L 

	

2. 	SandfLNIntly, 	 Un  -UR 
4 

	

31/12147 	ST.7—  
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.,S.. on at, . j  . . 	 - gur—nnath Adhi—kary- 	8.12.63 	jjR 77 

	

--2ZO1143 	 8.12.6 __. C' 4. S.K h 13. Paswan 	 Sc 	R 	 0. 11."3 	UR :Cg~~ 	 - 01/11/44 a or 	 -- 	 all Vhadra 21/oUj7 r-T  gm, 	 3 ~Ujj -Lauvnffk~ 
j, 

we 

u a 0.  smt, Is 
q22E 

	

.754 	SC. 
-MZY 2 4 

K: RO 
14 -  'S.K. Moridal 	

X 
22.  1.,— 

khat n' UIF -f E—.5-AMi- S. Karan 0-2.59, 7 
$~m—.t,,Santa Ac I)Orya 	̀ff:2. T581 T clo 

Tit Pre  I K. at; kv ~ ' 	j. 	t , 4L _(Debn th 

	

x9. 	UR;u. J, 
rnU, 	 5r  16~ r 2 

'Cons~qUent,6n,  the ab ve, th e  trVit trIn  
fntorost'6f p4 jbjj jp  SeNj& - 	 th I mine disto ' efr66t 
0 Fi From 

T  To 

	

T 	'- 

	

71 	T  71K. Va4—.4,-,4T—  — 

	

F;11P~ 	
nbcld(5;~ 

	

. .,I 	-I - - 

no Vaimnay 

still L!OJII  

	

1,An .p 	 TC —,K ;5-(a–tW— 
Us  t  

'in 	4 	:'(.1 
V.,  

-C)TU)r 	 V X"O 	t4ATZO?j  MCM (7PM), RA, WIZA ar, '8  t)rljl (TrnWDJYVC)  M40)Nr  
0)) 41 7 , 74 16 



oy 6)7owdhury 
1 	01  

CCC-11 I olkato 10MAHWinnunr E-NIZAting vocanay. 
J~furcmotl o n ) 

'10) Sanaip Nootly SCL~11,13~r;vat GCD, Ganl;itori—,  Isting Yam, 	'f": '  

11) 
-lotion) 

-SvrmnrWh Adhikary CBCD-II/C666h1)Of)jr-  F-xistirig Voca 
(on promotion) 

,12) G.K. Chakraborty GED-.1,Guwahati GCD1 Guwahati 
I 

Vica 
_Jan 	ro6laklan) _p 
Runjun Bhudra 

tra6sfarretj 	'­ ~ 	r 

wa agan~u-t Paul Ya~ 
on promotion) 

r, 	Mina r Nuth 
(Oti 

cc TJ --I I —WI~0-1 K a t 5 Dam% 
trineferred, Japan Nas.kar C CO-Iftolkata 

. C@MDICoochbotj;Ar Existing Vacancyl- Y e, 
32—np—r() tn Otion' 8,D, Cha ~n, Wty 
_12n CEffff)-III/Kolkpita lCD/limst-npur 

-vfacmicylwo..~ '% 

Smt. Sabita Das CCE-D-Molk-a"t—a MRMC/M ~ rshid*ab"a'd*-  Vlr,,p 	1'. 	M i i k- -1 1 -e-rj,  e' 'e' Lon eipmotlon) 
CM-VII/Kolkata BSED/Koo~lkaw Existin g  valmqu

yv
. 

7—  S.K. Ghosh . 
n 8rol.notion) 

"Murty V.ti Existing vac"if  I G 
C 	eta vilumicy 4011 NoLlItAfall) KCD.1/j<rt 

r  ri (anjm otion 

0 0,  E "Q U 	D/~ F-3  tinin 	pur 
S. ERAII 

i pr H-r 1 10  
D. Girnayal< 

EXIS11fiq Vacancy ,  BCD-11138sk 

6,H. Mukhadev 
(Uri  promotion) 6"')-u—ting V,  am 
'J' Rum Or, 	R&PAU-- CO 	G.I*'Ati WIlvSfljfj-eU­' 

21) 
Ji3ting 

Sfnt, Santa:Achiarya 
t)  

W5.,  =G511, I licnriby 
TTOolor 
(oil  pf'OrTIO110n)  

29) Pradip Kr, OQ* &~dR~17w—m T~'—u-E57TOZPu  

06161 bab ~i'Mil 
)CY 

-(2r) promption)  Existing VOW "CY.  

-,-L 
SMt. ,j  tj  

F'XIstin g  vncancyo lf~ 
81"p, Gullet 

Ofion) 
_dE 

'A 

Z-~EJG, u~wphatl GGD- f2canc 	1 	7 t Pcancy.' 	fflal, n'  1*4 
O
vo'd 1 ksull  t ion 	or 

—FIT ----------- ED/Ronom Ix. .,in  v d 0 	c * 	-y 

~-21 	FROM; ADG CPWD ER e'31 33 287 0797 
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T~e ptorriotad UDCs will have 'LO 111111 -nate their acrep tanedrefliSal of prornotlorvpo'sfif"Ii wiffill) 7(r~ev -n) dayl for C010"Ittm und I 5(flttoen) dayr, fpr ou t stQu() T)S  IrQITI Me dalo of Isaue of 1111* order 



Tiqu U A(i:dj VRUlln". 	[Y~ l J.3 V01,  01, 9Y 

It",  Conlroll , 110 (11floor nl(; Alle4) 1 ,0(111 1111 fi l d JJ JCA J I r 

	

rly 	(Ilfolpillinly 	Is  t1 P0M ~ij ljq  f-f"jrmt7 )Pt0t0d agaInst stly proMo to,  the 	 . , or 
1311`0("t of Prx)m(yuon ShoUld not bo Divot, jp  Conimunic.,ittirl 	 him arld Q10 le"t trw~ Plow b6 to t 11111  UMCKU f01t)1*th. 

	

Furthor, Itim (7,opt io lli ll(I  ~)jrjf~~ t,, 1`110 144 1 1 10A I"fl I(J 1('1114"ut 	tho 0111(ijaig Queflpt P[Ofnatilun Othout 
bul)""O Wthill 50 1 (tcon) days frof)l tho dato Of ISSWO Of this order. 

010:111111yi e4v imV friful a1hyl 1=11i wit -Mmi a 
old Uaf~~00-pmmo6n. 

Omparintandina Ellilriner, 6,00rdl ~itqlon 

-1119  01roctor Cenitral Wurks, CPWD, Now Delhi. 
ThO Addl. Diroctor 0CM01'al(E.-R), CPWD, Cal, 

f$. All C' hitf 5nuinmero (C: 1vll & Elm) under CPWD Eattorn Reblon .  Al. Ali Supdtq. tEngincem (Civil & Ejec. ) I/C SLIPdtg, Enqf neerB (P&A) under CPWD, F 5. All Executlye Emgineors (c~ lj & Elec.)  ur' 	 astern Rou 
Ider CPWO, E;tstar'n Rublon" 

All Pornon concernod through Co' ntrolling Offirver 
by.REGISTERED POSr, 7. Tho 8 3c.crottiry, CPWD Staff Associatiom, CPVVD, Cal. 

r1* f1;011n1 6cJf; (0 tWY, CFWU Noii-Gruotlad 011 IC-0 Stntf A [j ji !j  0,  If  

File No 21 C7)HG/~ SEQ/G.ZjCal. 

—75  Po rf 0"nt~'nd~ ln"'U' tEn er(C"rd,) 

ilk I 

0 ,: 
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